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Title: Further discussion on the motion for consideration of the Indian Institutes of Management Bill, 2017 moved by Shri Prakash Javadekar on the
27th July, 2017 (Discussion Concluded and Bill Passed).

HON. SPEAKER: Now we will take up Item No.12. There is no lunch hour today.

Now, the Minister.
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Our institutes are not only famous in India, they are famous all over the world. The Institutes of Management at Kolkata, Ahmedabad, Bangalore,
Lucknow, Indore, Kozhikode, Ranchi, Rohtak, Raipur, Trichy, Udaipur, Amritsar, Bodh Gaya, Nagpur, Sambhalpur, Sirmaur, Visakhapatnam, Jammu,
etc., are all working well. It is an ecosystem of IIMs, which is working; it is an ecosystem of quality.

What we are proposing through this Bill is, as institutes are run by societies, we want to declare them as institutes of national importance so that
they can award degrees. We want to bestow them with the power of awarding degrees. Hence, it will be a regular MBA and not a diploma. It will
not be a fellowship but a PhD. So, these two things should be there.
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Therefore, we must give autonomy to the educational institutes, which have achieved the quality benchmark, and which have achieved a reputation
and have helped created an ecosystem for themselves as well as for everybody to follow. safér, siicoitsft 2o 1 oft s ater 3
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Afbfdnge & aie ug diser aga wadape 3 Therefore, we must trust our best institutes. vas weaz @) & g Jon aifze; So, we, the Members of
Parliament, as a nation should learn to believe in our people, to trust our best institutes and give them autonomy to conduct their affairs.

$ADT dHActerd As ordl o ot Ganr fem, 32rent aen @39, o uen ol &, Yo ordl Al 3, @eiifds apR sa Reifsaan & ol  ofl vo Redifswae sedicye §) aai 2l wos s,
w1 diifse oft dem orB aiftfes OIS @i anosll, Bed well 31 e aal @well & o) 2ive @ ot 31 w aal & wwdl 3 3l el 2PEer wid & oft 331 w2 aal & s &
safem "da wos AT 3 a6 3

ugel sxpoldie it srizaeia Sl oft, and.and.vest. @) asi A gean, sarie Aded a4 gt adhl AR & grr and.and.ura. @ sals o, de BIE sredl Bl ol §
As matured democracy, we must trust our matured institutes. Therefore, this is an effort (a) to give them power to accord degrees and (b) to give
them complete autonomy and freedom so that they can excel more. & sredl Hasedtar & waxd &) bavedlsr @t Awaer ddbst & Jepd &) 3ot Uz oI DT DIofal €],
&) el & a yreanuest & 3l B ot ardh wior &, A 301 w2 @pL &) Afver, 82 divt & Rm s@ wewr & wafdion ol doft uell 368 sad o Reelt ol smem uden, Righ
ordl dioroft udafl) They will conduct their affairs themselves. I feel that this is a big change. swfem @& faer v dRraRies e 3) sa v a1a 21 3 on 32 3, swa
&1 B2 AT I AR Lolborel SRR U gT B 308 Jiicteindtt & 28 &) dlell & wRYI I Ascagul fier &) 21 w2 aat el 1 & Jsd o1 2wk §

HON. CHAIRPERSON : Motion moved:

"That the Bill to declare certain Institutes of management to be institutions of national importance with a view to empower these
institutions to attain standards of global excellence in management, management research and allied areas of knowledge and to provide
for certain other matters connected therewith or incidental thereto, be taken into consideration.”

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Madam Chairperson, I thank you for giving me this opportunity.

I would like to thank the Minister for his eloguent introduction of this Bill. On the face of it, as he said, the Indian Institutes of Management Bill is a
fairly routine one and he has presented it in a very unexceptionable light, but I do have some concerns which I would like to share with him.

First of all, the legislation brings to the fore certain larger issues involved in our Government's approach to the higher education sector and
secondly, of course, there are specifics on the Bill that I would also like to address. The larger point is that we have in our country, a potential
demographic dividend because of our youthful population, but it is very clear that if we do not revitalize our education sector, particularly the higher
education sector, this demographic dividend potentially will transform into a demographic disaster. If we cannot train, educate, equip our young

people to take advantage of the opportunities that the world economy and the national economy will offer them in the 215t century, then we will
actually end up with a lot of frustrated unemployed or under-employed young people. We have seen the consequences of that in our tribal areas with
the Maoist movement, the naxalite movement and we do not want to see that kind of a negative consequence amongst our youth at large in our
country.



I do fear that this seems not to have been given the importance that it deserves by our Government. I am not blaming my friend, the HRD
Minister. The problem lies at heart in this Government's inability or unwillingness to provide the necessary resources required to be able to drive our
higher education sector towards the demographic dividend. If we were to look, for example, at the specific case of the [IMs, they were created many
years ago very much as an earnest of the State's determination to equip, train our bright young people to contribute towards their future by
equipping them with management qualifications which were earlier unknown in our country. Management education has been around for 100 years
or more in countries like America, but in our country, it really started with the IIMs.

What is striking is that instead of investing in our future through strengthening our higher education, what have we seen in the share of
budgetary outlay towards education? In the most recent Budget, it was stagnant at only 3.7 per cent and only a meagre 1.5 per cent has been
allocated to higher education altogether, even though the need has risen year after year, the population is growing year after year and inflation is
also reducing the value of the amounts year after year. The Standing Committee Report in March this year, which discussed the Demands for Grants
of the Department of Higher Education, made very strong and pertinent observations and noted that though the Government claims to have
increased the expenditure for IIMs and IITs, these institutions have been dealing with a chronic shortage of resources and funds that deters them
from competing with the global institutions against which we must benchmark institutions like the IIMs. Only three of our IIMs feature in the list of
Top-100 Management Schools in the world as per 2017 Financial Times' ranking.

Considering the quality of students that we get in the IIMs - we have very rigorous selection procedures in place in our country and strong
competitive examinations - I must say that we are failing our young minds if we cannot offer them access to the best universities of the world in our
country. There are young men and women who have to go out and compete with the world where in a globalising economy, Indian companies also
hold their own with multinational corporations and against the best that the world has to offer Why can we not offer them the best or even better
educational facilities than are available in some of these western countries? I believe that having only three out of 100 is a travesty, and I think that
it reveals that the Government is not doing enough to bolster their development.

Now, the Government is proud to announce that it has created another institution of national importance. I welcome and applaud that, but the
expenditure of the Government towards higher education in real terms is coming down, and in nominal terms it is increasing very modestly. I think
that it is 2 per cent in the last couple of years.

Now, when you have an institution of national importance, it must also be an institution of budgetary importance. But where is the budgetary
importance that has been given? I think that my good friend, the HRD Minister, is not getting the support that he deserves from the Finance Ministry
and it seems to me that for the Government to make understandably very ambitious claims about its efforts, these have to be matched with suitable
budgetary allocations. I can see my friend, the Minister for Women and Child Development, has the same problem. This emphasis on fiscal rectitude
is all very well, but not at the cost of the nation's objectives and priorities.

In fact, if I can just return to the HRD Ministry, having worked there myself for a brief period, if we see how the Government's budgetary
priorities are functioning with the Rashtriya Uchchatar Shiksha Abhiyan (RUSA), I know that it is not connected to the IIMs directly, but it reflects a
larger problem that in the name of fiscal probity and controls you are starving the one thing that we have all created, that is, to promote excellence,
equity and access to institutions of higher education in the States. We had hoped to upgrade those poor Universities through the RUSA, but by March
of this year only 46 per cent of the total Central share of RUSA expenditure has been released and only 24 per cent has been utilised.

My worry is that this shows either a lack of intent or a lack of monitoring of implementation or both, and I want to draw the Minister's
attention to this issue. We have a similar problem when it comes to teachers in higher education. The Government launched the Pandit Madan
Mohan Malaviya National Mission on Teachers and Training, which is supposed to strengthen the creation and training of teachers in our educational
institutions. But what do we see? There is no progress in the establishment of Centres in the Universities, and a tiny fraction of the fund has been
utilised since 2014.

In fact, coming back to the IIMs, let us look at the vacancies. Just recently, this very month, the Minister of State in HRD responded to an hon.
MP's question about vacancies in teaching positions and he stated that 26 per cent of faculty posts in the IIMs and 35 per cent of faculty in the IITs
are lying vacant. Now, the race to create more institutions in numbers, which is definitely necessitated by our population growth, must not
overshadow the aspects of quality of education. We cannot make up in mindless numbers the glaring lack of quality in higher education in India, but
for quality we need resources; we need money; we need facilities; and we need faculty. This is where I am sorry to say that the Government is
collectively lacking.

The Government has also delayed the implementation of the Higher Education Financing Agency. How many years have we been hearing
about this from the hon. Minister and we have actually not seen the establishment of this Agency? If we really want to have an effective higher
education sector for our youth, then the Government has to be more innovative in its approach.

We can have slogans, but those slogans must be fulfilled in reality and that is not happening. The multi-pronged malaises have really held the
Universities of India back from realising the aspirations of our young people, and I think that only a vision that goes beyond superficial change and
that goes beyond slogans to real tangible action will work.

Now, let me come to the specifics of the Bill. I want to agree entirely with the Minister that brand 'IIM' has truly come into its own and it is
synonymous with the world-class management education with a distinctively Indian flavour. Even though, only 3 of those IIMs have made it to top
100, those 3 are, I think, a revelation of what the rest could be like. After all, the story of our country's economic resurgence would be incomplete
without acknowledging the critical role collectively played by the IIMs in providing our country with an amazingly talented, motivated and highly
successful pool of managers who have gone on in many ways to transform every area of our society and our economy with their exceptional
leadership. It is because they have done that and because we all have come across very distinguished IIM alumni and the difference they made to
India, I also want to affirm that in my view, they have realised the hopes and vision of the man who established the IIMs — Pandit Jawaharlal Nehru
— who had the vision to realise that India needed management education and brought it into this country. As in many other areas of our nation-
building, we must pay homage to his far-sightedness in realising that if India is to meet its Tryst with Destiny, India would need world class leaders



for business and industry as well.

Now, let me turn to the specifics of the Bill because while applauding many good things about it, I do want to acknowledge that it is clearly an
improvement on the earlier draft that was circulated by the Minister's predecessor. That had been assailed by various legitimate controversies. I
congratulate the Government on having been able to move past those issues and to come up with a very far-reaching Bill. I want to really
congratulate Shri Javadekar Sahib because there is a significant degree of autonomy conceded for the first time. I think, it is really a remarkable
moment when a Government Minister in our system actually surrenders powers and says, "please have more autonomy." Many of us have been
clamouring for this for some time. I want to congratulate the hon. Minister that he has taken this step. Though I support this thrust, I must say that
I have some concerns.

He has already summarised the Bill — Institutions of National Importance. One thing that is very striking is that the post of Visitor is abolished. The
Visitor of these IIMs was the Rashtrapati. It is perhaps a slightly surprising welcome to our new Rashtrapati that he is being stripped of a function
as soon as he takes over. But, Shri Javadekar Sahib will be answerable for that. It may be an odd welcome but nonetheless the result of this is that
the Board of Governors has a lot more authority. They will select the Chairperson; they will select the Director; and neither the Rashtrapatiji nor the
Human Resources Development Minister will now have a role in the selection of the top executives of these IIMs. I think, relinquishing Government
control is an example that I am very glad he has set through the IIMs. I hope he will follow it in other institutions and create more autonomy for
good, higher universities and institutions, May I request him in the Cabinet to encourage his colleagues in other Ministries to start doing the same
thing? We really need to see some of this control and over regulation being moved aside.

One particular feature, I want to congratulate the Minister for is that he has insisted that the Board shall comprise three women members. It
is absolutely necessary. And five alumni, which is a very good thing. Those who are proud of being educated in these institutions will have an
influence in how successive generations are also educated. It is an excellent idea. The Annual Report of IIMs will be tabled in our Parliament. The
C&AG will audit their accounts. All of this is good because then we too can ask questions and do some oversight when we see the Report.

The Coordination Forum is an interesting initiative. We had contemplated this in our time. I must say that you have taken a bold step that you
are not the Chair, Mr. Minister but you have left it to an eminent person chosen by the Board to Chair the Coordinating Committee. I want to
welcome all of these features. Where do I have some problems?

The first issue is that the Bill is completely silent on the issue of — I have just five issues — reservation in teaching staff particularly. I have
already mentioned about the 26 per cent vacancies in teaching staff and faculties. On top of that, you do not say anything about reservations for
people in the faculty positions. I know that my good friend the hon. Minister has stated that the law of the land will always apply. But, I do not find a
satisfactory mention of this in the Bill. Earlier, there was a specific provision. Today; it is no longer there. What is interesting is that there is a very
vague language saying that IIMs shall try to recruit teachers from the weaker sections of society. I do not understand as to why as in the previous
provision, it could not be explicitly stated as a requirement in the Bill. What is particularly worrying is that of the 233 faculty members in the six IIMs
that we have information for, only two belong to the Scheduled Caste Community and none from the Scheduled Tribe Community.

Now we are living in an era where more and more of our Scheduled Caste brothers and sisters are speaking of entrepreneurship as the way
out of their lot in life. Dalit entrepreneurship is a major theme in recent years. And I think it is a worrying neglect of the legitimate aspirations for
business leadership and business development on the part of our Scheduled Caste and Scheduled Tribe communities that we have only two, amongst
all of them, out of 233 faculty members. I would urge the Minister to give this attention.

The second issue that the House must contemplate is a consequence of a good decision. The decision to give all 20 IIMs in the country the
right to award degrees is welcome and I support it. Prior to this, IIMs like other universities used to offer something called a Post-graduate Diploma
in Management which obviously was not universally accepted as an MBA, particularly in many foreign countries. If IIMs give MBA degrees, which
now they are going to be allowed to, that will be very good. But it will now create a difference between the IIMs and all the other private and semi-
private institutions of management which are still stuck with giving PGDMs.

The Minister sahab has got to be aware that creating a new differential is not going to help the challenge of educating the large number of
young people in our country who need management degrees. And it will be an unnecessary disadvantage placed upon these other institutions.
Therefore, I propose that the Government in its next step should have a more ambitious Management Education Bill so that other management
institutions can benefit from these reforms, create a National Management University to which they could all be affiliated and which can issue MBAs
as well so that it is not only the IIMs giving MBAs as a result of today's Bill but other management institutions can also do so.

Singapore did something very similar with the Singapore Management University. It has been a huge success, improved management
education in the country but has also gone very far in terms of global recognition.

The third issue, Madam. The complete control of the Board that has been granted by this Bill over the fee structure worries me a little bit. I
completely advocate autonomy of the university in other matters, I[IMs and so on. But a lack of control of the Government over the quantum of fees
may lead to disadvantages for the marginalised sections in our society.

The needs of the nation could not be properly met if students from poorer families would have to undertake the burden of very heavy loans
just to be able to study in a government institution, which is what the IIM is. They would then feel obliged to look for lucrative jobs in the business
sector, they would not necessarily try and work back to their communities, and the chances of such an IIM graduate burdened with loans pursuing
academics or research or even teaching in future IIMs would not be there. Therefore, I think it would defeat the purpose of the Bill if there was not
some way in which we could retain some control.

Fourth concern is lack of full-time Directors in the IIMs. In November 2016 the Minister has told us that 13 of the 20 IIMs are functioning
without full-time Directors. The Government has failed to fill up these vacancies consistently, and this is creating a vacuum of leadership in the IIMs.

Then there are two small provisions which I want to mention. One is your changing the name of IIM Calcutta to IIM Kolkata in this Bill.



Actually I am a little worried about the erosion of the brand value of IIM-C as a term. But equally, I come from Kerala and we already have an IIM-K
in IIM Kozhikode. How can you have two IIM-Ks? You will actually undermine the identity of both. I think this requires a rethink, and you might want
to leave IIM Calcutta as Calcutta or call it IIM Kolkata but let it be known as IIM-C because that is a very distinctive brand.

Finally, a rather petty thing has been done, Madam Chairman, in this Bill. With great regret I want to mention that the Government has
decided to drop the prefix Rajiv Gandhi from the name of IIM Shillong. This is symptomatic of a pattern of attempting to demolish traditions and
erase history. Of course, Rajiv Gandhi's contribution to this country is something that does not need one name here or there to justify it. He has

done a great deal to take India into the 215t century. But I must say it is rather petty of the Government to stoop so low in such a manner.

To conclude, Madam, management education is extremely important in our country. These institutions have actually done a great deal for
India. They have driven our nation forward. Many of the IIM products will hold key positions in our economy, in our society. Therefore, I hope that
the Government will actually see this Bill as an opportunity to bolster the potential of these institutes, address these flaws, and give India the
management leaders that it deserves.

Thank you, Madam. Jai Hind!
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PROF. SAUGATA RQY (DUM DUM): Madam, I am very happy to support this Bill, that is, The Indian Institutes of Management Bill, 2017. I would like
to thank the hon. Minister for bringing this Bill. Madam, I will speak only for ten minutes. You give rest of the time of my party to Dr. Mamtaz
Sanghamita. I will be very brief.

Madam, I thank the hon. Minister for having brought this Bill. On this occasion, without going into contention, I would like to mention the name of
Shri Pandit Jawaharlal Nehru, our first hon. Prime Minister, whom the hon. President elected did not mention in his initial speech. He set up the first
two IIMs in Calcutta and Ahmedabad in the year 1961. I would also like to thank Smt. Indira Gandhi, our then hon. Prime Minister, who set up IIM
Bangalore in 1973. These management institutes have been harbingers of management education in this country.

I will not agree with Dr. Shashi Tharoor that management is not a very old science. In America, the modern management started to be taught
after Peter Drucker, who wrote his famous book called 'Management.' The top institutes in America have all come up after the Second World War.
Madam, you have heard of the Sloan School of Management in MIT; Harvard Business School; Booth School of Management in Chicago University,
where Shri Raghuram Rajan teaches now; Wharton School of Management; and Kellogg School of Management. The top management institutes are



all in America having been set up after the Second World War. There is also the London Business School and there are good management institutes
in Singapore, Japan and South Korea. But, I am proud to say that our top three management institutes — ABC that is, Ahmedabad, Bangalore and
Calcutta, do compare favourably with the best institutes of the world. These three come within the top 200 management institutes in the world. You
have to remember that in the top 200 universities in the world, not one Indian university is there. So, IIMs have made greatest strides as far as
education is concerned.

Madam, these institutes are being declared as the institutes of national importance according to 7th Schedule of Union List in Entry 64, under which
we can declare any institute as institutes of national importance. The hon. Minister has clearly stated that this is done so that they can award
degrees. Earlier they used to give Post Graduate Diploma in Management (PGDM). Now, they will give MBA degrees. Earlier they used to give fellow
of the IIM, which was not recognized in many places as a Ph.D degree. Now, they will directly grant Ph.D degrees, which is a very, very welcome
step.

Madam, also the big thing about this is that the [IMs are being given complete autonomy. Apron strings of the Government are being cut by the
Minister himself. Top five IITs are also world class. Since IITs are also under you, I would urge you to give autonomy to the IITs also. The top people
always do IIT and then IIM. Shri Raghuram Rajan is from both IIT and IIM, Ahmedabad. So the best people go there. You give freedom to IITs also.
Our friend, Shri Prem Das Rai, is also from IIT and IIM, Ahmedabad, which are the best institutions in the country. I congratulate him.

Of the national level institutions, AIIMS is not under this Ministry. The AIIMS does not have so much autonomy. There is always a clash with the
Government. The national law schools are also world class institutions but maybe, they are also not under this Ministry. Whatever is under your
Ministry, you follow this policy of giving them autonomy which we will appreciate.

The other thing to be mentioned is that many people speak of private sector in education but you would be surprised to know that very often
different magazines bring out the list of top institutions in the country. Among the engineering colleges, first ten will be IITs. Among institutes of
management, there are so many private institutes of management but still the IIMs occupy the top position which means that the institutions set up
by the Central Government are still the best in the country. The private sector has thrived and they take a lot of fees but they have not come up to
the level of the Government institutions. I want the Government to really maintain this pristine superiority which the Central Government institutions
have achieved.

As I said earlier, one of the objects mentioned is that the management education and research should reach top levels. Our IIMs have done very
well as far as placement of students is concerned. Fresh graduates of 23 year old sometimes get salaries in crores of rupees from financial
companies. Most of them get annual salaries in terms of lakhs of rupees but the research in management has not developed so much, So, I hope
that this step will give thrust to research in management education which is changing every day.

You would be glad to know that in IIM, Calcutta, apart from management, they are also teaching a course called IT-Enabled Management. It is
because management and IT have become closely inter-linked and it is necessary for management experts to become IT-enabled.

I would point out to the hon. Minister that he has given the Academic Council the freedom to form their own syllabus which is very good. He has
given the Board of Governors the power to choose the Director and also their own Chairman which is very welcome,

Now the question is that he has not put any control on the fees. Madam, when we were students, some of our friends went to IIM, Calcutta. At that
time, the fees were very low. Now already the fees of IIMs are very high and unless the students get scholarship or education loans of around Rs.20
lakh, it is not possible for a bright boy even if he has cracked the Common Admission Test (CAT) for IIMs to really pave his way to IIMs.

I would like more scholarships to be instituted by the IIMs so that no bright student is denied management education just because he or she
does not have money to pursue management education. Please ensure this so that they can pursue management courses and money does not
become a stumbling block for pursuing management studies.

Madam, I also liked the speech by Ms. Poonam Mahajan, our young lady Member, very much. She was talking about the aspirations of the new
generation of people. Our young educated boys and girls really want to do it. There is one Ms. Indira Nooyi, an alumni of IIM, Kolkata, who has now
become the worldwide head of M/s Pepsi. Indian Management experts do have the capacity to go to the top.

Madam, with these words, I would like to thank the hon. Minister once again for having brought forward such a progressive Bill. I hope that
management in our country will improve. Previously we had management by the Rule of Thumb but now management has become a modern science
and we should follow that rule to modernise the economy and the country so that we can become a big economic power in another 10 years.

Thank you.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): Madam Chairperson, I am very much thankful to you for giving me this opportunity to express
my views on this Bill.

I would like to first congratulate the hon. Minister for bringing forward this Bill. It is because since 2003 onwards, first during the time of the previous
BJP Government, the then hon. Minister for Human Resources Development, Dr. Murli Manohar Joshi, subsequent UPA Governments and then the
previous hon. Minister of Human Resources Development, Smt. Smriti Irani had tried to bring this important Bill, especially to accord autonomous
status. Finally, the present Minister has brought this Bill for discussion and passing.

All aspects that have been there are all good but the present structure is somewhat different. For example, IIMs are elite institutions of our country.
They are considered amongst the best institutions in the country. A management programme provides a holistic development of managerial skill
through exposure to case studies, teaching, industrial training, consultancy, research and interaction with industry leaders. All these aspects in
management education help students to cultivate practical and efficiency skill sets required in the industry. When management students enter the



corporate arena they are expected to efficiently identify various issues and come out with the best of solutions. Only the most meritorious students
finally make into these institutions. Additionally, the high fees charged at IIMs which is between Rs. 9 lakh and Rs. 20 lakh, also prevent several
students from less privileged background from taking admission in these institutions. There are currently 20 IIMs across India. Based on reports IIMs
put together have about 8000 seats. Compared to this, there are about 5500 other business schools that offer MBA degrees. They collectively have
around five lakh seats as opposed to the mere 8000 seats in IIMs.

While I commend the Government's effort to further the standard of education and research at IIMs, I also ask whether the Government is
aware of the fate of the other five lakh non-IIM MBA degree holders.

I am putting this question because the hon. Minister and myself had the opportunity to attend the CoP21 in Paris. One situation happened that the
Foreign Minister of USA, Mr. John Kerry, wanted to talk to him over phone. I was there. He told that we are committed for a certain cause as regards
to CoP 21 Agreement. He did not talk to him over phone. Then Mr. John Kerry came, discussed — we were there — and he stood like a rock as
regards the commitment of the Government of India.

From that time onwards, I have been raising this point that IIMs are very best institutions of the country. Autonomous status and other things
which are going to be implemented through the Bill are very good. But what about others? Five lakh non-IIM students are passing out. What about
their future?

According to reports, beside the 8000 IIM graduates, only 35,000 of the five lakh MBA graduates get jobs. Most of these jobs offer a salary of hardly
Rs. 10,000 per month. How are these graduates to survive on this little salary? How are they going to repay students' loans taken for getting an MBA
degree? In such situations, investment certainly becomes higher than return. What about the fate of other graduates who do not even get a job?

I urge the Government to take steps to improve the standard of these other B-schools as well as secure the future of such students. I am
stressing on this point because the hon. Minister is a very decisive person.

Increased fee in business schools and unavailability of placements are the two major reasons for less number of candidates applying for the Common
Aptitude Test (CAT). Studies show that a large number of CAT aspirants who clear the exam with 80 per cent seek admissions in one of the top 100
colleges which only have a few seats to offer. This pool of candidates have nowhere to go as they are unwilling to settle for Tier-2 or Tier-3 B-
schools.

Every year, there is a drop in the number of candidates applying for CAT. One of the main reasons behind this drop is that a lot of students now
prefer foreign universities over IIMs. In foreign universities, there is a possibility and a chance to get a scholarship but after this new Bill gets
enacted, will there be a provision of scholarship so that the qualifying students will be able to study in these institutions?

Before concluding, I would like to point out that certain recommendations of Expert Committees formed by Parliament have not been addressed in
the Bill. This relates to (1) the Board having autonomy to determine faculty and pay; and (2) creation of an autonomous Standing Committee for
management of education under an apex regulatory body for higher education. I ask the Government for a response regarding why these two
recommendations were not considered and whether they would be considered and implemented in future or not. 3€| (Interruptions)

There is one IIM in my constituency Sambalpur which has been just established since 3 years. I want to draw your kind attention that by now IIM,
Sambalpur. is running in a rented building. ...(Interruptions)

HON. CHAIRPERSON : Shri Arvind Sawant.
SHRI NAGENDRA KUMAR PRADHAN : Please give me a minute.

The management wrote a letter to the HRD Ministry for signing an MoU with the Sambalpur University for running the institution. ...(fnterruptions)
The Odisha Government sanctioned a building for the said purpose and for the hostel accommodation for the students and staff. ...( Interruptions)
Odisha Government sanctioned 200 acres of land. ...(Interruyptions)

HON. CHAIRPERSON: Shri Pradhan, please conclude.
...(Interruptions)

SHRI NAGENDRA KUMAR PRADHAN : My request to the hon. Minister is to clear the stand of the Government of India with regard to signing of the
MoU with Odisha Government and IIM Sambalpur.

SHRI ARVIND SAWANT (MUMBAI SOUTH): This entire week or the last ten days belong to our Minister. I think we are passing the fourth or the fifth
Bill and all those Bills relate to education. It is very applaudable one.

At the outset, let me congratulate the hon. Minister for bringing such a wonderful Bill. The most important thing which I liked in the Bill is the
‘autonomy' given to these Institutes. That is what we required for a long time. Unless you give autonomy along with responsibility and
accountability, we will not get the desired results. What is happening is that there is no autonomy. In the Government sector, not only in the

institutes but also in the public sector enterprises, there is no autonomy. Make them accountable. Tell them, we will give you autonomy to run the
business, but show us how much competent you are in the market and prove your mettle. Then, you will find that some of the PSUs also will work
well. ar sra $ectezge s fotomic goror A 1 et 3 21 ot sliciedl s, 3s. oo, @or gu 3 AR asi FeTw Bt wft Aol A AR Rore s Riar B art 3) 5o RAw 3 gjedr g
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Apart from these 20 institutions, there are hundreds of institutions which are functioning in the market. You go to any college. They offer all degree
courses and all engineering courses. While traveling in the plane, you pick up any magazine and you will see advertisements for a number of
engineering colleges and a number of management schools. We do not have any idea as to what sort of education they are imparting to the students
who are studying over there. Are there standards equivalent to that of IIMs? We have IIMs which have global standards. One has to think about it
very seriously.

Secondly, it has come under the RTI also. You have brought this Bill where you have said that all these IIMs will be under the purview of the RTI
also. So, we will have opportunities to know what is really happening. I will tell you what I have experienced in the past. Forget about IIMs. The IIMs
have their own standard, syllabus, etc. My nephew had appeared for an examination to get into one of the management schools. Management
colleges like Welingkar and other institutes are there. You have come from a place like Pune, which is the national hub of education. So, you know
better than I do.

That institute conducted an exam for the admission. That boy who secured distinction in the engineering, wanted to go in for management studies;
and so he appeared in that examination. He got 99 plus per cent marks, but he still did not get admission. The management demanded money for his
admission. This corrupt practice is still going on. Some institutes have got their branches all over the country. If you go for your boy to be enrolled in
Mumbai, they would say that they do not have vacancy in Mumbai, and so go to Bangaluru. But if you want his admission in Mumbai only, you would
have to pay money for that. This is the practice, which is going on. I would, therefore, request the hon. Minister that when he has brought forward
such a wonderful Bill, he should look into this aspect also.

We would have around 8,000 to 10,000 students studying in the IIMs but we would see more than five lakh students studying in other colleges,
which are conducting MBA course only. They give MBA degree only. But is the MBA degree of those colleges equivalent to that of the IIM colleges?
We will have to come out very openly on this subject.

Sir, the second point is regarding fees and donation. The fees is very high, which one cannot afford. Forget about education alone. As we all know,
NPAs of the banks are increasing. If you go through the records of the NPAs of banks, you would find that the students who had taken loan for their
education are not able to repay their loan just because they have not got the job of that remuneration or of that quality. So, they are not able to
repay their education loan. So, we have the increasing NPAs on this account also. While discussing on the IIIT Bill the other day I said the same
thing of the students' NPAs. This is again a matter of concern.

Now, we say that Rs. 20 lakh is the fees. If there is a talented boy from a middle class or a lower middle class family, how would he be able to pay
his fees? So, what is the Government going to do to protect such talented students? Though loan option is there, yet we have to look into this aspect
and see what best we can do.

Thirdly, I appreciate the hon. Minister. His job is really laudable. No one in the political field or even in the social field loves to leave his chair
Prakashiji is a person, who loves to leave the chair. I really and heartily congratulate you.

Alumni of these IIMS are working throughout the world. Some of them are getting very handsome salaries. They show the gratitude to the
institutions from where they had studied. They are also helping people by paying their fees.

I have one thing in my mind. Apart from the existing institutions, suppose a new IIM is to be opened, who would form the Board? Who has got the
power to form the Board? There are the existing Boards, who are running the existing institutions. But if you have to form a new IIM, who has got
the power to form that Board and give delegation of power?

i v @1 oft arer asgon, off oifdr ey Sit & SNt @i @wdl, ag #A N el widl ey In the education field, we talk about reservations and other things. We
have the talented people from our SC/ST categories also. Very high talented boys are there; and they are securing very good marks. We should go in
for the talents only. Be it from any class, caste, creed, religion, tribes, Scheduled Caste or Scheduled category, or whatever. Do not go for that. Go in
for talent. We want to bring the future of this country and that of the students very high. Therefore, we should impart a very high and standard level
of education to our students.
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DR. RAVINDRA BABU (AMALAPURAM): Madam, I am thankful to your for giving me this opportunity to speak on this important Bill.

First of all, on behalf of our Telugu Desam Party and our leader Chandrababu Naidugaru, we fully support this Bill. This Bill correctly fits into the
slogan of our Government, which is, 'Less Government, More Governance'. This is the slogan of our Government, and I think, the HRD Minister has
definitely and befittingly gave this autonomy of these institutions thereby decreasing the Government interference and increasing the autonomy of
the institutions.

Out of track, I would like to tell something to the Javadekar sahib. He may not be aware of what his reputation is among the MPs. He is known as a
very dynamic Minister not only for his work but also for his liberal attitude of giving KV seats other than the allotted quotas to the MPs. We think so



great about him. He has been very liberal. Please continue to do the same thing because we have a lot of obligations relating to our constituencies
about the KV seats.

Our State, Andhra Pradesh, has unfortunately got bifurcated. So, we have been suffering a lot. But, we never knew that in this bifurcation there
would be a blessing in disguise. We got an institute of national importance. A lot of Central universities are also coming into the bifurcated Andhra
Pradesh. Had Andhra Pradesh been together, I do not think, we would have got these many Central universities in the residuary Andhra Pradesh.
Therefore, we feel lucky that we are getting a lot of Central universities. Maybe, it is because of bifurcation. Of course, it was very scientifically done.
But, as far as these Central universities are concerned, we feel very lucky that they are coming up in Andhra Pradesh. We, especially, feel lucky
because Shri Javadekar sahibis at the helm of affairs.

At this point, a small discordant note is there. We have started IIMs in Visakhapatnam. A campus has been identified. The walls have been erected.
Everything is done but as Dr. Shashi Tharoor and others said, there is no fund. This Institute is working like a surrogate Institute. It is working like
Andhra

University. Therefore, try to allocate more funds. It is not because it is a Central University but after bifurcation Andhra is suffering a lot due to fund
crunch. Therefore, you are requested to allocate more funds.

Apart from this ABC, IIM Ahmedabad, IIM Bangalore and IIM Calcutta, which are well-known, to provide autonomy to other institutes is also a very
good step. But out of the total number of faculties, which are 233 or something, only two or three are from the Scheduled Castes and Scheduled

Tribes category under the reservation policy. This is very unfortunate. We have been celebrating the 125" Birth Anniversary of Dr. Ambedkar. We
have also recently elected one of the best Presidents befitting the memory of Dr. Ambedkar. But, this type of representation of SCs and STs in our
higher institutes like IIMs and IITs is most unfortunate. Even my colleague Shri Arvind Sawant was also giving a lot of importance to merit and less
importance to caste. Let me also tell him through this august House that SCs definitely require a big push. They have been neglected for centuries.
They have been sidelined culturally, politically and economically. Therefore, they are handicapped. They cannot be treated on par with other. They,
definitely, require reservation. We cannot treat them on par with others students. There has to be some amount of relaxation at the entry level. The
reservations are always at the entry level. At the time of passing out, they have to be on par with other students. We are not giving any reservation
for passing them. Merit would be the same. Therefore, this disparity of talent or recruiting less talented does not arise at all. My dear Sawant ji,
please try to rectify, if at all, you have that concept of less merit. They will have more merit at the exit level. ...(Interruptions)

SHRI ARVIND SAWANT : One moment, Madam. Kindly allow me....(Interruptions) 1 have never said: "For the entry." Madam, it will be accusation on
me and it will be on record. I have no objection for reservation for the students at the entry level. This is a teaching profession....(Interruptions)

HON. CHAIRPERSON : Nothing is going on record. Dr. Ravindra Babu, please continue.
...(Interruptions) € »

DR. RAVINDRA BABU : Yes, Madam. After this LPG — the liberalization, privatization and globalization — these 1IMs, especially, business schools
gain a lot of significance also. When we think of business in India, when we think of trading in India, we cannot help them. But, remember, in the
East India Company, the way they came here as a trading company, how they occupied. We also have a lot of recent examples. It is called neo-
imperialism. In the form of trading, a lot of forces are coming in India, for example, China. My colleague, Rahul was telling me how many bulk drugs,
how many important drugs are being imported from China. China is almost there in every nook and corner of India. Therefore, we have been
subjugated. Financially and economically, we are getting weaker also. But the IIMs, being the beacons of knowledge, are the ones who can create
prosperity through business, trading, manufacturing and enough financial activities. These are the people who are heading the international
institutes also. For example, Indra Nooyi is from an IIM and she is heading PepsiCo. Therefore, these 1IMs definitely need to be boosted and more
quality faculty need to be also given. Of course, the Minister sahib is already doing it by giving autonomy.

Regarding accountability, there is some problem. I do not know what the accountability of these autonomous institutes is. Also, please see to
it that they do not enhance the fees on account of their capacity to award degrees. There are certain other institutes also who are not having the
power to award degrees. Take for example the National Institute of Design. They also have the problem of not being able to award degrees
themselves. Therefore, the students are becoming only diploma holders. If they want to appear for Civil Services and other examinations where a
degree is required, they are being disqualified on the ground

that they have only diploma. Though they are studying for four to five years and they are eligible for a post-graduate degree, they are still not
being given a degree.

Therefore, I urge upon the Minister — of course this does not come under you — to give the same facility to NID also to award the degrees at par
with IIMs. Thank you, Madam. We fully support this Bill.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Thank you, Madam Chairperson for giving me an opportunity. I, on my Party's behalf, welcome
the Indian Institutes of Management Bill.

My colleague Dr. Ravindra Babu was mentioning that because of bifurcation, they have got good Central Universities and good institutions. I
congratulate them. I really say good luck to them. Also, I would have been very happy if the Central Government also gives them a separate High



Court.

At present, there are 20 Indian Institutes of Management (IIMs). The earliest IIMs were set up in 1961 in Ahmedabad and Calcutta and the latest
was established in Jammu in 2016. Being societies, IIMs are not entitled to award degrees like a university or an institution of national importance.
Hence, students have been awarded post-graduate diploma and fellow programme in management. While the PG diploma in management and the
fellow programme are treated as equivalent to MBAs, it has not been universally accepted as eligible degrees for enrolling into Ph.Ds.

Coming to the highlights of this Bill, what I have seen, the Indian Institutes of Management Bill 2017 declares 20 existing IIMs as institutions of
national importance and confers on them the power to grant degrees. The Board of Governors will be the executive body of each IIM, comprising up
to 19 members. It will nominate 17 board members including eminent persons, faculty members and alumni. The remaining two members will be
nominees from the Central and State Governments, respectively. The Board appoints its own Chairperson. The Board of Governors will appoint the
Director of each IIM. A search committee will recommend names for the post of the Director The Director is eligible for variable pay to be
determined by the Board.

Currently, the Central Government has a role in the functioning of IIMs which includes appointment of the Chairperson of their Boards, their Directors
and pay to the Director. In contrast, the Bill extends greater autonomy to the Board in the performance of these functions.

Under the Bill, the autonomy envisaged for IIMs exceed the autonomy granted to other institutions of higher education such as IITs and AIIMS.
Certain recommendations of expert committees have not been addressed in the Bill. This relate to the Board having the autonomy to determine
faculty pay and creation of an autonomous Standing Committee for management education under an apex regulatory body for higher education. So,
all these paints are welcome but the only thing what we would also request IIM was promised in the State Reorganisation Act. So, we wish that the
Government sanction us an IIM also.

SHRI M.B. RAJESH (PALAKKAD): Madam, IIMs are our best and prestigious institutions of specialized higher education. Madam, there are criticism
from certain quarters that these IIMs, though the best in our country, are far below the international standards but this yardstick of international
standard itself is highly complicated and problematic. So, I do not think that applying this complicated yardstick and arriving at conclusion that our
[IMs are below international standards or of low quality is not very good. I just want to draw your attention to the fact that independent evaluations
of research outputs including preferred articles in high quality journals published case studies and teaching notes have shown that IIMs have been
improving significantly.

Madam, this Bill seeks to declare the IIMs as institutions of national importance and it is good that this Bill will empower the IIMs to award degrees
which they could not do in the last sixty years. One of the major objectives of this Bill is to give complete autonomy as addressed by the Minister in
his introductory remarks on IIMs. Yes, academic autonomy is not a bad idea and I support the idea of academic autonomy with adequate safeguards
and accountability but still there are some issues related to this concept of autonomy.

Number one, who will appoint the Members of Board of Governors? Number two, when the Government is focusing on this academic autonomy and
when this Bill was tabled on 9t February, 2017, the very next day, the Government did something which is completely against the spirit of this Bill.

Why I am saying this? On 10t" February, 2007, a day after tabling this Bill in Parliament, the Government appointed Directors to 10 IIMs. They will
serve for the next five years.

Madam, 14 out of 20 IIMs were working without a full time Director. I am coming from Kerala. The IIM, Kozhikode has not had a Director for over
two years and the IIM, Ranchi has not had a Director for more than three-and-a-half years. So, why was the hurry? Why did you hastily appoint the
Directors to the 10 IIMs immediately after tabling of this Bill? So, that raises some questions about the intentions of this Government and its
commitment to the so called academic autonomy. The Government should have refrained from doing so and should have allowed these IIMs to
appoint Directors. The IIMs are not only to be made autonomous but also to be made more inclusive, both socially and economically. I do agree with
Dr. Shashi Tharoor, who made a wonderful speech here, and with many of my other colleagues who stressed on the importance of reservation in
teaching posts. If you can have reservation in teaching posts in the IITs and still maintain the excellence and standards, why cannot you have
reservations in the IIMs? Why are you not explicitly providing for reservation? As one of our colleagues pointed out rightly, we are busy in celebrating

the 125t birth anniversary of Dr. B.R. Ambedkar. Why are you not showing the courage to make explicit provision for providing reservation in
teaching posts in the IIMs?

Another issue is that I would like to ask the hon. Minister whether the Government believes that this reservation and excellence cannot co-exist.
Does the Government believe in that argument?

Another issue is regarding making the IIMs inclusive economically. It is to be ensured that autonomy will not result in converting these IIMs into
money making machines. These IIMs should not be solely guided by the commercial principle of making money. No student, who is otherwise
deserving, should be denied the opportunity to study in the IIMs only because he cannot afford the cost. I request the hon. Minister to ensure that
there is substantial number of merit-cum-means scholarship. I am specifically making this demand because this is not happening in many other
institutions of higher learning. Take the case of IISER. What is happening there? In the IISER for Ph.D programme, the tuition fees alone have
trebled from Rs.7,000 to Rs.24,000 per semester within a period of one year. This trebling from Rs.7,000 to Rs.24,000 has taken place within a

period of one year. To be precise, there is a hike of 243 per cent within a period of one year. These hikes were effected even as scholarships like

INSPIRE scholarships are reduced.

HON. CHAIRPERSON : Please conclude.

SHRI M.B. RAJESH : I am concluding in two minutes.



The Government has cut allocations for research and science education. So, given the experience of IISER where you have trebled the tuition fee and
reduced the number of scholarships, I am requesting the hon. Minister to please make sure that no student is denied the opportunity to study.

HON. CHAIRPERSON: Rajesh Ji, please conclude.

SHRI M.B. RAJESH : I am concluding in two minutes.
HON. CHAIRPERSON: No, I am not giving two minutes.
SHRI M.B. RAJESH : Madam, this is an important aspect.

This is my final point. Madam Chair, I support this Bill but, of course, with these reservations. I hope the hon. Minister will address the concerns
raised by me and many other hon. Members.

With these words, I conclude. Thank you very much.

SHRI DHANANJAY MAHADIK (KOLHAPUR): Thank you Madam Chair for allowing me to speak on the Indian Institutes of Management Bill, 2017.

On behalf of my Party, I support this Bill. The hon. Minister, Shri Prakash Javadekar has taken initiative to make each of the 20 Indian Institutes of
Management as institutes of national importance and to empower them grant degrees to students. It is really the need of the hour, as currently all
the IIMs are, owing to their separate bodies, registered under the Societies Act and are not authorized to award degrees. Currently, the students
admitted to Master's programme are given a Postgraduate Diploma in Management or PDGM. Similarly, those pursuing doctoral studies are awarded
the title of a 'Fellow' at the end of their research. Although the PG Diploma and 'Fellow' titles are recognized by the Association of Indian
Universities and the Ministry of Human Resource Development to being equivalent to MBA and Ph.D degree, respectively, the equivalence is not
universally accepted, especially for the Fellow Programme.

Thus, the Bill bestows more autonomy than what the IIMs currently enjoy and aims at making the IIMs first set of institutions of national importance
in which the Government will have no direct role. I would like to congratulate the hon. Minister for this initiative.

Madam, Chairman, I would like to highlight some of the grey areas of the Bill, which need attention. Our hon. colleague, Shri Shashi Tharoor has
already mentioned about the vacancies and the situation of faculties in our country.

The Bill only has a vague enabling provision on faculty reservation. So, while the proposed law categorically states that IIMs will have to provide
reservation for SC/ST and OBC students, it has a clause which only says that IIMs shall try to recruit teachers from weaker sections of society.

In the Bill there is a provision of regular review of the performance of IIMs by independent agencies. However, there is no clarity regarding the
performance metrics and agencies shortlisted.

The Bill should resolve the issue of status of the Post-graduate Diploma in Management (PGDM) currently being offered by the business schools once
the Bill is through. This is important since the PGDM institutions offer 75000 management graduates every year to the industry, which is 10 times
that of the 20 IIMs.

Of all PGDM and MBA programmes run in the country, Government institutes account for just 13 per cent of the total students enrolled. However,
the Bill is highlighting only IIMs not the other institutes, which is a matter of concern.

The most important aspect the Bill should address is removing the procedural bottlenecks while setting up the educational institutions. Currently,
setting up an educational institute requires affiliation, approval, No Objection Certificate (NOC), permission, recognition, etc. However, the global
scenario is only accreditation matters in setting up of institutes. This is a unique opportunity for the Government to bring in procedural reforms in
setting up of new management institutes.

Madam, the Government should facilitate practical business internship during MBA programmes with local, Indian and foreign companies for
students. The curriculum should also include organisational development and behaviour courses, which are critical to deal with people and to develop
soft skills in addition to the core technical courses, such as marketing, finance, operations, etc.

Students should also be compelled to work together in groups with other groups so as to increase collaboration and to mimic the real world working
environment during their business school programmes.

Professors for business schools must be requied to produce independent research and consulting work with other companies in addition to their
academic work in order to increase and improve the local business ecosystem in the country.

Part time visiting faculty from industry must be included in the school curriculum to get more real world experience for students. A difficult entrance
exam must be created for individuals to become full time MBA faculty and then must be paid well. This needs to be done to increase the prestige of
professors in our country since they are often overlooked and not given respect and importance they deserve.

With these words, I conclude. Thank you.



DR. KAMBHAMPATI HARIBABU (VISAKHAPATNAM): Thank you, Madam, for giving me this opportunity to speak on this very important Bill. The main
objective of this Bill is to declare the Indian Institutes of Management to be the Institutes of National Importance. The other objective is to give the
power to these institutions to award MBA and Ph.D. degrees instead of Post Graduate Diploma in Management and Fellow Programmes.

The other objective is to give autonomy to these institutions. I think, these two are the major objectives of this Bill. As far as autonomy of the
institutions to be given by the Government is concerned, still I am not able to believe the proposal of the hon. Minister for HRD, Shri Javadekarji.
Now-a-days, the human instinct is to keep all the powers in his own pocket. Even a Panchayat President is not willing to delegate his powers to the
ward members, but the Union Minister for HRD is relinquishing the chairmanship of the Board of Governors and giving autonomy to those
institutions. This is really a very welcome step. People talk about giving autonomy, but practically, there will be no autonomy. Here, really total
autonomy is being given to these institutions and it is a very welcome step.

In 1961, the 1IMs were started in Kolkata and Ahmedabad. I think, it took another 12 years to start another IIM in Bangalore in 1973. Similarly,
another 11 years passed to establish one IIM in Lucknow. In 1996, Indore IIM came up and in 1997, an IIM at Kozhikode came up. Six [IMs were set

up between 1961 and 1997. In the 11" Plan, seven new IIMs were established in the years 2008, 2010 and 2011. In last three years of NDA rule,
the Government of India has taken a decision to set up seven IIMs. Five new IIMs were started in 2015. The sixth IIM is being established at
Visakhapatnam in the State of Andhra Pradesh in my constituency as per the Andhra Pradesh Reorganisation Act. The latest one is established in
Jammu. Seven IIMs were established during these three years.

Another important aspect about establishment of these institutes is that always the Government will announce the establishment of an [IM, but they
will wait for two to three years to complete the infrastructure, but the Government of India and the hon. Minister for HRD has taken a decision to
start the classes immediately from the temporary campus. In my city of Visakhapatnam, IIM has started functioning in the premises of Andhra
University and two batches have been admitted and class work is going on. This is a very good initiative taken by the Government.

Madam, I would like to point out four issues about this Bill. The first issue I welcome is that the Board of Governors are being independent and five
members of the Board of Governors are going to be alumni-members. I think, this is one of the very good initiatives taken as far as the formation of
the Board of Governors is concerned. Social inclusion is also taken care of as SC/ST faculty members are being included in the Board of Governors.
Similarly, woman members are also included. This is a socially-inclusive Board of Governors for 1IMs. This is a very welcome step.

I would like to foresee an anomaly. In addition to IIMs, which are being formed as societies, which are giving only diplomas, there are private
institutes in the country like the prestigious ISB, Hyderabad, XLRI, MDI, SPIMR, IMT and K.G. Somaiya Institute of Management. They also give only
diplomas. When IIMs start giving degrees, what will happen to these institutions? If they are not giving degrees, what will be the future of students
coming out of these institutions? I think, there may be a non-level playing field between private sector institutions and the government institutions.
We should be able to remove this anomaly, whether we force them to be affiliated to universities or we compel them to come under AICTE
regulations. I think, already those institutions have approached the Supreme Court on the ambit of AICTE being thrusted upon them.

Madam, I foresee another advantage as a result of this Bill. When the IIMs are being given autonomy, IIMs will have the flexibility of establishing
their campuses abroad in other countries.

15.00 hours

If they establish campuses abroad, then the mutual collaboration with world-class institutions will be possible and it will benefit our
institutions also.

Another issue is about the Financing Agency. So many institutions have come up for which the infrastructure has to be built-up. I have heard that the
Government of India is thinking about forming a Financing Agency for higher education in collaboration with Canara Bank and other banks. I would
request the Government of India and the hon. Minister to expedite this process of creating a Financing Agency so as to complete the basic
infrastructure for these institutions.

I would like to suggest that every IIM should have an Incubation Centre to encourage the students coming up with bright ideas to become
entrepreneurs. Incubation Centres should be collaborated with venture funds to finance the good ideas coming out of the students.

Lastly, I would like to request the hon. Minister and thank him. After the bifurcation of Andhra Pradesh, the Ministry of HRD was very kind enough to
already sanction five institutes, namely, IIT at Tirupati, IISER at Tirupati, NIT at Tadepalligudem, IIIT in Kurnool and IIM at Visakhapatnam. It is a
very welcome step. I thank the hon. Minister for helping Andhra Pradesh.

Still, there are two institutions to come up as per the Andhra Pradesh Reorganisation Act, namely, establishment of Tribal University and
establishment of Central University that are pending. I would request the hon. Minister to take the decision at the earliest and establish those two
Universities also in the State of Andhra Pradesh and start the admissions from the next academic year itself. I will be very much happy, and the
people of Andhra Pradesh will be thankful to the Government of India, the NDA Government led by Shri Narendra Modi. Thank you very much.

SHRI SIRAJUDDIN AJMAL (BARPETA): Respected Madam, thank you very much for giving me this opportunity to speak on IIM (Amendment) Bill,
2017.

I would like to congratulate the hon. HRD Minister, Shri Prakash Javadekar ji, for introducing and getting passed various Bills related to higher
education and institutions like IIT, NIT and now IIM related Bills. In addition to that, the Indian Institute of Information Technology (Amendment)



Bill is also to be introduced soon. These are all laudable efforts, and I really appreciate these efforts of the hon. Minister.
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I appreciate the Government for introducing the IIM Bill, 2017, which will address a long pending demand of the academia to give degree-granting
power to the IIMs and also give them academic freedom in pursuit of excellence.

I would like to give my comments on the Bill very briefly. I am happy to note that the new Bill will address most of the autonomy-related concerns of
IIM fraternity and it will make each of the 20 IIMs an institute of national importance. It is good to note that the institutes will be managed by an
independent Board and each will have a Chairperson and Director, which will be selected by the Board instead of the Government. The terms and
conditions of appointment of the Board that are proposed are determined by the institutions themselves. It is very good.

A new Clause 17 -- institution of inquiry -- has been inserted where the Board can initiate an inquiry against the institute, which has not been
functioning as per the provision and regulation of the Act. This need to be thought in-depth and specific grounds must be enunciated in advance so
that no arbitrariness creeps in.

While supporting the Bill, I have got five suggestions. Firstly, IIMs were established to help the nation and help the country in managing its
resources. However, in the rat race for bigger salary package and promotion of 'IIM' brand based on such salary and placement figure has diverted
the original intention of setting up the IIMs. It was not by chance that these were called 'Indian Institutes of Management' and not 'Indian Institutes
of Business'.

I think the new Bill should incorporate some provisions where IIMs will be engaged as a management think tank for the local governments.
[IMs can also be used as hubs to train, plan, monitor
and help management of social service initiatives.

Secondly, in the same spirit, there must be a provision for providing Extension Services by IIMs. Extension Services of IIMs should be in a
partnership mode. IIMs with State, Central, and local Government institutions have to provide management knowledge and
expertise for larger public interest.

Beyond the 'paid consultancy' mode that IIMs might be providing at present, the Bill should stipulate that a

formal IIM Extension Service is opened as all IIMs

through which faculty members, educators, administrative staff, and volunteers, all associated with an IIM in a particular State will provide solutions
for real life and local issues.

Thirdly, education and training opportunities of an IIM which are now limited to a select few through CAT admission or through highly priced
Management Development Programs (MDPs). It is high time that recognizing the ever-changing face of education, educators, and students, IIMs
should launch outreach education services. This will redefine the IIMs as gateways to the local communities, reaching out to learners in an ever-
expanding service area.

Sir, IIM Outreach Centres should provide them a platform to try innovative experimental educational ideas and build templates of how these
programs are offered, partnerships are formed, and quality programming and services are delivered. I[IM community outreach services should be
incorporated as a specific provision in the Bill so that IIMs are geared to provide a wide array of specialized educational opportunities including
capacity building enrichment opportunities critical to young students in the surrounding communities, management training customized to meet the
needs of workers in nearby businesses, striving to compete in the high-tech work place, and showcasing of the educational talent and expertise
of IIM's faculty and students through distance
education, integration of academic services, and research and development of cutting-edge programmmg.

The absence of Indian universities among the top five ranking institutions of the world is often highlighted as a criticism of our high education
institutions. In case of IIMs the Government spends a large amount of tax payers' money to build them but the research output in terms of
publication and patents is minimal.

The positions of Research Professors should be created so that they devote exclusively on research; at least five per cent of them should
handle research work.

Fifthly, many of the IIMs raised concerns about
their 'autonomy’ very strongly. ...(Interruptions)

Before I conclude my speech, I would like to bring to the notice of this august House that it is very unfortunate that there is no IIM in Assam
as well as in most of the North-East except one in Shillong established in 2007, ten years back.

Sir, Assam has been demanding the establishment of IIM at public level as well as at the Government level but

unfortunately the request is still pending. Assam is one of the most educationally backward States in the country. One of the main reasons is lack of
educational opportunity and lack of educational institutions. ...(Interruptions)



I would like to request hon. Minister to kindly propose the establishment of IIM in Assam particularly at Barpeta.
With these words, I wind up my speech.
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SHRI PREM DAS RAI (SIKKIM): Thank you, Chairman, Sir, for giving me this opportunity to participate in this very important debate. I rise to support
the Bill. My Party the Sikkim Democratic Front Party supports this Bill fully. Through you, Sir, we would like to congratulate the hon. Minister and the
NDA Government for bringing in this historic Bill.

First of all, let me thank the hon. Minister on behalf of the pan-IIM community. This is a community, @ huge community, of alumni all across the
world, all across India. Since I am the only representative of the IIMs in Parliament, I find this a very historic and an opportune time to be speaking
on the granting of autonomy to the IIMs.

I would like to just start by saying, why is the IIM such an important institution; why is it that 20 IIMs today are through this Bill being granted
the kind of importance as institutions of national importance? It is because there is a brand association of the IIMs. Just like the IITs have a brand
association, the IIMs is a brand which is recognized the world over. It is on account of institutions which have been built on solid foundations like the
IIM Ahmedabad, through which I had graduated way back in 1978. This is an institution which is built on solid foundation of teaching, of their
research, and of their consulting. Through the process of consulting and through the process of teaching they were able to impart cutting edge
thinking into the young minds that go through these IIMs.

All the speakers from different parties have welcomed this Bill. Sir, this Bill will be the harbinger for the next generation of IIMs that will be
built, of IITs that will be built. And perhaps, as many across the board have stated, many other institutions under government control can also be
given the freedom.

I would like to just say that in the case of IIM Ahmedabad, there has been a lot of concern expressed today regarding how teaching can be
made to service the rural people. Why should IIMs be such an elitist organization that only then we think of the Nooyis of the world or Raghuram
Rajan's of the world. There are



several examples of people coming out of IIMs who have gone into different streams, have become entrepreneurs, have now started giving back
through building of angel funds.

Today if you see, some of the biggest angel funds within the country are actually directed and managed by the I1IM alumni. I would also like to
refer to the Jawaja Experiment of Ravi J. Matthai, the first full-time Director who was brought into IIM Ahmedabad by none other than Dt. Vikram
Sarabhai in 1965. He created the first institutional mechanism in which a Director would be there only for one term of six years. He felt that a
Director should not stay for more. He felt that it was the faculty who would actually drive these institutions.

The Jawaja experiment which was carried out in a remote part of Rajasthan led to the formation of the Institute of Rural Management at Anand. So,
this is the kind of experiments in rural areas that have been done and this is just one of the examples.

Let me also talk about the collaborations. One of our friends here talked about incubation centres. I recently visited the Indian Institute of
Management, Calcutta to see their incubation centre and they have one of the top class incubation centres which has been established there and
which is actually giving fillip to start-ups in the State of West Bengal, Odisha and the entire Northeast of India.

I would again like to state that across the world, there are the MITs, the Harvards and the Ivy League institutions. You have given the Indian
Institutes of Management the autonomy that they will be able to propel themselves forward in this direction. Since I am in touch with the Pan-IIM
Alumnis Association, we assure you that through collaboration and research, we will take brand IIM to the rest of the world and indeed to the rest of
India as well. There will be a lot of reservation from people and it has already been expressed. But there is ample

evidence to show that there will be innovative means by which no student who is worthy of an IIM would be left behind.

With these words, I would again thank you for bringing this wonderful exercise in liberalizing not only the Indian Institutes of Management but also
acting as a harbinger that the entire higher education ecosystem would get this kind of a fillip as well as the kind of inspiration as to how to propel
themselves in future. Thank you.
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SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir, this is a most welcome legislation which seeks to declare 20 existing IIMs as institutions of
national importance. Sir, another progressive part of this legislation is that the Board of Governors comprising upto 19 members will appoint the
Director of the institution. We all know, Sir, that we had done an experiment on the engineering side earlier. The then RECs were declared as NITs.



This has really resulted in improving the standards of education and that was a bold experiment. I hope that the attempt made here will also be
successful.

The power of the Academic Council has been categorically defined here. Formation of a Coordination Forum giving due representation to different
[IMs has also been properly defined in this Bill. Yesterday, I was closely listening to the hon. Minister's very brief speech. In that speech I could see
his vision which is to make our IIMs high quality institutions. He was talking about giving them autonomy also. I hope that his dream will become a
reality and his wonderful ideas are translated into action.

The number of members comprising the Board of Governors has been reduced to 19. In some IIMs it is 23 but the number has been reduced.
Similarly, the representation of the Government in the Board has also been reduced. That is also a most significant recommendation. I would like to
say only one thing.
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SHRI E.T. MOHAMMAD BASHEER : I must congratulate the hon. Minister for a particular thing, that is, he is showing a good model. The Government
is not interfering in appointing the head of the institution. It is with the Board of Governors. I want to say that this is a good signal. It is because we
had a lot of controversies in several universities, like the Indian Institute of Advanced Studies, IIT Mumbai, NCERT Directorship, Vice-Chancellors of
Banaras Hindu University, Tata Institute of Fundamental Research, Indian Council of Historical Research, Indian Council of Cultural Relations,
National Book Trust and such other institutes. Now, the Government is not going to interfere in that way. That is a good signal. I specially
congratulate you for that.

Sir, what exactly is the analysis of our IIMs. We are having a very powerful situation because this century is knowledge-driven. This society is
knowledge-driven. As far as India is concerned, we are having more chances than any other country in the world to get employment in the market.
Of course, that strength is there. Similarly, the medium of instruction in higher learning, that is, English, is also a favourable situation for us. As to
what exactly is our weakness, we have to realize this. We all know that this is internationalization of education. This era is that of
internationalization of education. What we have to do to make all our institutions match up with the world standard? What is wrong with us? We
have no exposure to R&D institution and industries. The linkage with industries and linkage with R&D institutions is the need of the hour.

Sir, I would like to say only one thing in the end that is with regard to the reservation. The Sachar Committee is known as the Magna Carta of the
minorities in the country. They have evaluated as to what is the reason for the backwardness of the minorities. In that case, they have also observed
that in the higher education institutions such as IIT, IIM and the Central University, the representation of the minorities is negligible. That is to be
corrected. I hope that the hon. Minister will show boldness in this respect. When we talk about inclusive development, these kinds of issues will have
to be addressed properly.

With these few words, I once again congratulate the hon. Minister for taking such a bold initiative. Thank you very much.

SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much hon. Chairperson for giving me this opportunity to take part in this discussion on the
Indian Institutes of Management Bill, 2017.

Sir, I also take this opportunity to congratulate the hon. Minister for bringing a good Bill to protect the academic standards in our Indian Institutes of
Managements in the country. The sole purpose of this Bill is to give effect to a statutory recognition and also to give autonomous status to the
higher educational institutions in the country. The main concern of the higher education scenario in the country is regarding the quality of higher
education. Definitely the House has to discuss about the quality of education which is being imparted in our country. That is a major concern which
the academic field is now facing. In the period of LPG — Liberalisation, Privatisation and Globalisation — we have to compete with the global
standards, just like the academic institutions in the western world. We know that thousands and lakhs of students of our country are going abroad
for having better quality higher education.

Sir, if we try, and take initiatives, and make earnest efforts, definitely, India can be the best destination for higher education or quality education. My
suggestion for that is that the Government have to strive or endeavour in such a way that India becomes the best destination for having higher
education and quality education. That is the first point which I would like to make.

Sir my second point is my reasonable apprehension. Last time also when we took part in the discussion on the Bill regarding private partnership in
IIMs, I had expressed the same apprehension. Here also, just go through the Clause 9(2), which says "every institute shall strive to raise funds for
self-sufficiency and sustainability." After seven years, every Institute shall have its own capacity and resources to run the Institute.

As regards fees determination, it is stated in Clause 7(i). I am not going to read it because of paucity of time. There also it has been
specifically stated that the fees should be as per the whims and fancies of the Institute concerned. It would be decided by the Institute concerned.
Now after seven years, what would be the fate of the poor students belonging to the rural areas who would not be able to pay the higher fees? This
is the apprehension which I would like to express.

I would urge upon the hon. Minister to take this aspect into consideration because higher fees means that the poor and common students will



be denied the right to have access to higher educational institutions like Indian Institutes of Management in our country. That should be taken care
of. Otherwise, the poor, down trodden and rural students will be denied the opportunity to have higher and quality education in the country. This is
the second point which I wanted to make regarding Clause 7(i) and also regarding Clause 9(2) of the Bill.

Thirdly, last time also I had appealed to the hon. Minister regarding governance of the Indian Institutes of Management in the country. By virtue of
this Bill, we are providing the statutory status to 20 IIMs in the country which is a good thing and I fully agree with this. The hon. Minister may kindly
see that he has to come again to Parliament to have an amendment. If you want to avoid that fait accompliin future, please consider my suggestion
and amendment in this regard. As per Clause 10, the Board of Governors of each Institute shall be the principal executive body of the Institute. The
Board of each Institute shall consist of the following members. But it is practically not possible to constitute a Board. Who is appointing the
Chairperson? A Chairperson shall be appointed by the Board but where is the Board? There is no Board. Secondly, there will be one nominee of the
Central Government and one nominee of the State Government. Only two persons are there. Who are the other persons? Four eminent persons shall
be appointed by the Board. Where is the Board? Two members from the faculty of respective Institutes shall be nominated by the Board. But there is
no Board. One person from Scheduled Castes and Scheduled Tribes shall be appointed by the Board and five persons to be co-opted by the Board.

You kindly understand my point. The governing body or the Board of Governors is the executive body of the Institute and the Board will consist of the
following: Chairperson nominated or appointed by the Board. Except the Central Government representative and the State Government
representative, all other representatives are being nominated by the Board. Then what is the constitution of the Board? This is a technical issue.
How do you constitute a Board by virtue of Clause 10 since there is no Board? So, at least, convince this House as to how this Board is going to be
constituted.

As regards receiving donations and gifts from foreign countries, it has to be restricted and some condition should be there.
SHRI PRAKASH JAVADEKAR: FCRA is there.
SHRI N.K. PREMACHANDRAN : All right. FCRA is there. I will withdraw my amendment at the time of clause-by-clause consideration.

Finally, regarding land, suppose the State Government or the Central Government is providing land for the establishment of an Indian Institute of
Management. If the Board or the Institute wants to dispose of the land, the provision is that the permission of the Central Government is required.
Suppose the State Government is providing the land without any cost for the establishment of an Institute, definitely the approval of the State
Government should also be obtained. Otherwise, it will be an injustice to the State Government.

So kindly look into the amendments which I have moved. With these words, I support this Bill and congratulate the hon. Minister, Shri Prakash
Javadekar ji, for taking such an initiative.

SHRI HARISH MEENA (DAUSA): Sir, thank you for giving me this opportunity to speak on this important Bill. First of all, I would like to thank the hon.
Minister for bringing this progressive and innovative Bill. This was the need of the hour. It is a welcome Bill. In keeping with the change in the global
scenario and the educational standards and educational requirement, this Bill has been brought forward. This is the most opportune time.

What does this Bill proposes to do? This Bill proposes to declare all the 20 existing Indian Institutes of Management as institutions of national
importance and confers on them the powers to grant degrees. Apart from this, the Bill also proposes to give functional and financial autonomy to
these educational institutions. The institutes should be able to decide their own curriculum, manage their own funds and administration and this is a
progressive step. Other than this, the Government also proposes to reduce the size of the Board, earlier it was 28 and now it has been brought down
to 19. This is a welcome step because smaller the group, easier and faster it is to take decisions.

Sir, T would like the hon. Minister to consider a few suggestions. Firstly, the two Members to be appointed by the Government, one has to be a
nominee of the Central Government and one of the State Government. Amongst these Members, the Government may please ensure that they are
from academic background with academic excellence and should not be like Government nominees like a Deputy Secretary or a Joint Secretary. This
would then be an injustice to the educational institution because these are institutes of educational importance and excellence. This aspect should
be taken care o. Apart from this, these are supposed to be institutions of educational excellence. They should not be centers of educational
excellence in isolation. They should have extension centers in rural areas and backward areas and isolated areas. I come from a backward
constituency, namely Dausa in the State of Rajasthan. The Government can try out an experiment there, otherwise excellence will remain confined
to a few urban areas and a few rich people. Everyone should have a say in these resources.
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DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Hon. Chairman, Sir, the hon. HRD Minister, an ever innovative one, has again placed
another innovative Bill in this august House.

I am very glad that more or less, for the first time, institutional autonomy in an educational institution, is going to be there. It will be away from the
Government influences, political influences and red-tapism.

Sir, various stalwarts of this august House have already spoken on this Bill. Due to paucity of time, I would be very brief in my speech. It is very good
to have autonomy of such institutions. But I am not sure whether total autonomy is very good for any of the institutions or a person even.

I would only express some apprehensions that I have in my mind about this Bill. As many of my colleagues have already spoken, the formation of the
Board itself is fallacious. So, how can the Board appoint the persons?

In case some illegality, irregularity, corruption or nepotism goes on in this Board, how would the Board be accountable? Who is going to look after it?
This is my first apprehension.

As Dr. Shashi Tharoor and some other colleagues have said, what about the disparity between the educational systems, at least, in these two
not to say about the private ones? How will all these 20 institutes be upgraded and taken as institutes of national importance? The educational
parity should be there. How are we going to do it? I think, only Coordination Forum cannot do it.



Everybody has said about the students' fees. That is also my apprehension. Who is going to decide the fee structure? The Bill says that the Board
will be responsible for the fee structure. But, the contribution of the Central Government or whatever budget is there, that will be decided by the
Board. That means, the budget should not be the same for all 20 institutes and the fee structure will also be different in all these institutes whereas
the entrance exam will be same for all. I would like to know as to who will decide that which student will go to which college. That is another
apprehension. Admission of students shall be based on their performance. I would like to have some clarification on that.

These are some of my points which I would like to mention here. Thank you very much.
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In the year 2000, I was appointed in the Atal Bihari Vajpayee's Government as Chairman of Working Group on IT for Masses. We went to MIT
to negotiate MIT Media Lab Asia project. When I returned, Atal ji asked me: "What is that we are importing?" I said, "Sir, we are importing the
freedom of research, culture of research, freedom of ideas, freedom of curriculum, inter-disciplinary studies, experimentation and freedom of



governance." That is what freedom is all about. Now, we have nothing to import. gférn sxwl fs and.and.eer. Slaft siwemsii @t 2 sy 3 Faro o2 53 Su
of e arfl user 1 8, eller saa! o2 i o, As frfda 8 So, we are actually giving real freedom to our institutes. As I said earlier, we must trust our
best brains; we must trust our best institutes. They have proved — and you have also rightly said, Sir — that over so many years IIM ecosystem, IIM
culture and institutional character have been on the display that they are institutes of excellence. When they are institutes of excellence, we must
accord them the status of institutes of national importance. That is so correct. aga el of @ar fis snuel Az @1s dl, smual 3efisle ke et gl o Bisq,
ciftpot Jra1 Fawira eist aerer &) wiiaen sdgrer @ emp When I was working as Minister of Environment, there were so many cases coming to me. Every day,
I used to get these many files regarding one hectare forest diversion, two hectares forest diversion for road, transmission line, rail line, drinking
water canal and irrigation canal. They were simple things, public utility things but for that diversion also, for one or two hectares also, files used to
come to the Central Minister. 1 decided that we will do away with this. We established 10 regional centres/offices and we gave participation to the
States also into that. It is because, States were just applicants otherwise. We said that States are also a part of the process. e zmer Jraa@r ey
So, for this, we called States also to make them participants. I delegated all my powers as a Minister to those ten committees. There were experts
also. One of my senior officers, for the last three-four days when we were taking that decision, used to come and say, Sir, what you are doing. Then

will we not have any file? gty urar w1 wiser anwslt & aidl) o war Ry S wiger smr 3 Aecr ordl 8, A wwEI ot A Feea & A AR gar 33 oy We did it
with determination. And, that decentralisation has actually brought down the average time period for granting environmental clearance from 600
days to 180 days. It was with that one single basic policy decision.

So, I believe that we must snf3as st aen dass s1A 37 o o) A, Uz Ben Riel &k 3, Jo PR Ao & o) safw 72 aorn & s they are the best
guardians and we are experimenting. As I said, there will be a parliamentary accountability. wfefmdic®t vasrddRadt 3 But regarding the Minister's
power, I told all the IIM Directors, when we met in Shillong seven or eight months ago, now there is a Bill, we are ready and that will be passed by
Parliament unanimously; and, therefore, this is our last meeting with me as Chairman. So, next time, if you call me for tea, I will come. Otherwise, I
said all the best. So, I have already done that.

Setting the system is the issue. We must set the system in order and then, things role out automatically. gféren & &S, B, var.ans.d. aie aebl
sizener aga e sizenar &) How did they become world class? Thousands of years ago, if there would have been the ranking, Nalanda, Takshashila and
the Indian Universities would have been first, second, third, fourth and all ranking would have been with the Indian Universities. But we lost that.
Now, today, other universities have become famous because they are independent, they are free, they are autonomous and that is the basic
strength of educational institutes to survive and flourish. I am very sure, with this historic decision in which we are participating today, we will really
make a change and our IIMs will go to the next level and the whole education sector will aspire to be more quality oriented. It is because not only
this, we are also reforming the UGC; we are reforming the AICTE regulators. The whole reform is about, you achieve quality and you will get more
freedom. It is a graded autonomy for other higher educational institutes also. So, that is the direction in which they want to go. Regarding research,
what was happening earlier? It is because the fellowships of IIMs were not regarded by many as Ph.Ds and that was the problem and therefore,
there were less students for Ph.Ds to become Fellows. They used to go after doing Diploma here. They used to go to foreign countries and do
research.

Now the research will be here. That is the basic game. The research management is very important because it is a complex world. It is a
changing world and we will get that research now based in India, done in India and used in India and world over also. So, I can say now, because
today's debate is being seen by all the IIMs all over the country and all those who are listening and who are interested in this kind of higher
education autonomy, now it is yours. We believe in you. It is yours and we believe in you. That is how, let us make a definitive change. That is the
basic thing. And, this is the vision of Prime Minister Narendra Modi Ji. He wants to make a difference and give real autonomy to the higher
educational quality institutes so that they flourish and reach to their optimum. That is the vision with which this Government is working.

Now, I will come to the issues. Yes, people talked about Jawaharalal Nehru Ji, Indira Ji. Here our Prime Minister, Narendra Modi Ji has
umpteen times said that for the last seventy years, we were not ruling. Every party has ruled and everybody has done something good. So, it is a
contribution of everybody. We never denied any such thing. So, we are not mean-minded. There are two or three main issues. My friend Dr. Shashi
Tharoor asked what happened to HEFA which was hyped. No, it is not hyped and it is on the ground and the Higher Education Finance Agency has
started functioning.

The first meeting was also done. Now, within one month you will have the first application cleared and also the first loan granted. So that is the
beginning of the Higher Education Finance Agency which will put in nearly three billion dollars in the next three years into the higher education sector
to essentially upgrade and create new world class research infrastructure. That is the aim with which the Higher Education Finance Agency will be
working. There are many number of quality initiatives which this Government has taken.

RUSA helps. We give Rs.2 crore to good colleges and Rs.20 crore to good universities. So we have invested in RUSA more than Rs.4,000 crore, and
it has resulted in good development of infrastructure. TEQIP, Technical Education Quality Improvement Progamme, has three phases. Now the third
phase is all about hilly States, North-Eastern States, Andaman and the so-called earlier BIMARU States. Now they are good progressing States.
Odisha, Jharkhand, Madhya Pradesh, Rajasthan, Uttar Pradesh, Bihar and West Bengald€"all these States will now get the benefit of TEQIP. 1t is a
Rs.2,800 crore worth programme. IMPRINT is a research initiative in which we ask proposals in 10 domain areas from all the professionals, working
people, students, teachers and faculties from everywhere. And, we received 1500 proposals. Sir, 200 were finalised. The Government is going to give
Rs.600 crore and it has already started rolling out, and the research is on.

Uchhatar Avishkar Yojana is relating to industry-academia interaction. Many people talked about incubation centres. Yes, incubation centre are
there. There are very good centres in the IIMs, IITs and in all these higher learning institutes. We have also started one proposal of Gyan where 600
professors from 58 countries had come last year and each one conducted a course here by remaining here for 2-3 weeks. That has benefited hugely
the students and the teachers. There was more interaction. This year 800 foreign professors from 60 countries are coming here. This type of
exchange was needed, and that is happening. We are recording it also. These courses will be available on SWAYAM also. That will be always there.
So these good courses will not only be limited to one institute but also will be available to all. So there are many number of initiatives of quality
improvement. Therefore, we aspire for that. Also, new guidelines will be issued.



The Cabinet will soon take a decision about the world class universities. Sir, 10 institutes in public sector and 10 in private sector will be today
called as institutes of eminence but after a certain time we aspire that in a decade they will acquire the ranking of the first 200. They will come into
that bracket of the first 200 and then they will also go up in the first 100. So that is how we are going ahead.

W g2l Ascayul $9¥ Iorn kT 2 [ baoed! ot a=n 87 Yes, faculty is an issue. But that is all over. We have to inculcate teacher-ship also. We have
started right from that point. Sir, you are a good professor yourself. There are 60 professors and teachers in Parliament and we must be proud of
that. Last year I felicitated on Guru Purnima and this year also Guru Purnima was on a Sunday and there was no Parliament Session. So I felicitated
our former President, Pranabda. dfar aps qumar fapem; It is because I believe that this is what the Parliament is all about. Sir, these 60 are our strength.
So faculty is an issue. So we have to imbibe and inculcate the teacher-ship.

Further, more importantly, regarding vacancies in the IIM, Ahmedabad, the Governing Chairman of the Board, Kumaramangalam Birla called
me last week. They have found out so many good people. They want to recruit somebody as the Director of IIM-A. So they were asking since today's
pay structure is very limited and, therefore, if we want to give variable package, we are not allowed by the present Act. I said, 'Just wait for one
week. I am very sure that Parliament will pass this Bill. After passing of this Bill, you will get the freedom to give variable packages.' So, that is the
way we want to attract good faculties.

We are also attracting bestest of the best Indian researchers, who are doing research work in foreign countries. Last fortnight I was at Indian
Institute of Science, Bengaluru (I1Sc), where I met with three very talented Indian youngsters, who had done research in foreign countries at very
good offers, have come back to India to work in IISc. I talked to them for one hour as to why this is happening. That is why I believe that this is the
new trend. People want to come back. They want to serve the country. As there will be more and more people returning, there will be more and
more people available as faculties. This is how we are going ahead and the faculty issue will be done away with.

Then, Dr. Shashi Tharoor asked about the expenditure. I would like to inform the House that in 2013-14, on this issue the expenditure was Rs.284
crore; in 2014-15, it was Rs.320 crore; in 2015-16, it was Rs.460 crore; in 2016-17, it was Rs.722 crore and in 2017-18, it is going to be 1030 crore.
This is the progression of the expenditure, which is not getting reduced.

Then, you said that Indian Institute of Management, Calcutta (IIM-C) is a brand. That is what exactly the amendment is about. When the Bill was
drafted, the draft Bill was about IIM-Calcutta. In the meanwhile, Calcutta has been changed to Kolkata. Now, we will be saying it, again with the
original name, that is, IIM-C. That is what the amendment is. There was a little confusion about it. But this is what we are bringing in and I hope you
will be happy.

You also mentioned that there are 14 institutes which do not have appointed directors. No, it is not so. There are only four institutes where the post
is vacant. At Bodh Gaya institute, the person selected for the post did not join the institute. The proposals in respect of Kozhikode and Jammu
institutes are at an advanced stage. In respect of Amritsar, the Search and Selection Committee is working on it. This is being addressed. So, we
cannot say both the things at the same time. Gl tew 3 33 @ s srevacet ol & afie srivacet vwrke ween afde, ad ol & @2 3 &

Then, reservation has been a major issue. There is also one more issue about fee. After these two issues, I will conclude my speech. So far as fee is
concerned, let me be very clear that no merit student or a student who is eligible for admission will be denied education anywhere. That is the
affirmative action, which the Government has promised. The Government has very well taken care of that. @ aft oy, B! spraen & anurz uz gder
fBrc¥en, spr a6 Gt ardl & srven &, sdla 3, sa1 wur g ¥ien 3 afkrr o Ao sadl craven an Florfrr @Y sl dlor-ar yoor &) vo o w@icrRfin 3, df¥e-ama-ffa
sadferafdr ardamdua 3 amat oft 3 ot oft sdla F¢3cw &, 3ard R ws At &) sl carser o crol s bl oft Al ) egboror etar aft ager Ay A Brerd &) amrer A Ay aer 3 E,
ag safery 3, a@lifs smor ddsorer A & A-0 oft @2 s & This is how things will continue. We will ensure that no genuine student loses the chance of
getting higher education because he does not have money. =z &l 2om

3@ stal o Rarderer &t ar 8, ol o oo dt 3 &l Only last week we have issued a specific direction in terms of reservation. I hope that this would
be the last direction because after the Bill is passed, we are not going to issue any direction. They will be done at their own. But what direction we
have issued is very important. We have said that we must take positive and affirmative action to fill up SC/ST and other reserved vacancies of
faculties. That is very important. We must make positive efforts. We have lined up five to ten methods of how we can do it. It may be a walk-in
interview type of thing. It may be a 24-hour advertisement on display. If you need any affirmative action, you can do it. If you want to prepare
somebody, you can do it. But there is also a problem. The best of the best Scheduled Caste and Scheduled Tribe students get so many offers
elsewhere also. So, they also compare packages. Naturally, anybody will do. Now, with this flexibility getting in, I think, more and more such
students also will join as faculty because 3 sdten 3t st & for afgaran fasaft onfer &t fererT ordl At &, afarar it & wer Bt &, $eav-arcom it oft 3 smerY 21,
as fepeft @t war ot wear, it oft afs fircft & 39 amuR U2 & WY 3l aga e amt anm 2 & We will have the best of things.
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HON. CHAIRPERSON: The question is:
"That the Bill to declare certain Institutes of Management to be institutions of national importance with a view to empower these

institutions to attain standards of global excellence in management, management research and allied areas of knowledge and to provide
for certain other matters connected therewith or incidental thereto, be taken into consideration."

The motion was adopted.
HON. CHAIRPERSON: The House will now take up clause-by-clause consideration.
The question is:
"That clauses 2 to 6 stand part of the Bill."
The motion was adopted.
Clauses 2 to 6 were added to the Bill.
Clause 7 Power and functions of Institute.
HON. CHAIRPERSON: There are Amendment Nos. 2, 3 and 4 given by Shri N. K. Premachandran. Are you moving your Amendments?
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I am not moving Amendment No. 4, but I am moving Amendment Nos. 2 and 3.
I beg to move:
"Page 4, lines 13 and 14,--
for "payment of, fees and other charges as the Institute may deem fit,"
substitute "payment of reasonable and affordable fees and other charges". (2)
"Page 4, line 24,

after "Central Government”

insert "or the State Government, as the case may be". (3)

Sir, I have moved amendment Nos. 2 and 3 because 'reasonable and affordable fees' is my amendment so that the institutes may not impose
unaffordable and unreasonable fees. This is my amendment. Kindly allow it.



HON. CHAIRPERSON: I shall now put Amendment Nos. 2 and 3 to Clause 7 moved by Shri N. K. Premachandran to the vote of the House.
The amendments were put and negatived.
HON. CHAIRPERSON: The question is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill.

Clause 8 Institutes to be open to all irrespective of sex, race,

creed, caste or class

HON. CHAIRPERSON: There is Amendment No. 5 given by Shri N. K. Premachandran. Are you moving your Amendment?
SHRI N.K. PREMACHANDRAN : Sir, I am not moving Amendment No. 5.
HON. CHAIRPERSON: The guestion is:
"That clause 8 stand part of the Bill."
The motion was adopted.

Clause 8 was added to the Bill.

Clause 9 Institute to be not for profit legal entity.
HON. CHAIRPERSON : Mr. Premachandran, are you moving your Amendment No. 6?

SHRI N.K. PREMACHANDRAN : Yes, Sir, I am moving the amendment. This Amendment is about the budgetary support to the IIMC and that is the
provision about which I would like to bring an amendment.

I beg to move:
"Page 5, lines 14,-
after"and sustainability”
insert "with the grant and financial support from the Central Government”. (6)
HON. CHAIRPERSON: I shall now put amendment No.6 to Clause 9 moved by Shri N.K. Premachandran to the vote of the House
The amendment was put and negatived.
The question is:
"That clause 9 stand part of the Bill."
The motion was adopted.

Clause 9 was added to the Bifl.

Clause 10 Board of Governors
HON. CHAIRPERSON: Shri Premachandran is a very prolific amendment mover, which is very good.
SHRI PRAKASH JAVADEKAR: He is an amendment king.
HON. CHAIRPERSON: Mr. Premachandran, are you moving your Amendment Nos.7 to 177

SHRI N.K. PREMACHANDRAN : Hon. Minister has now clarified that Board of Governors is being constituted or nominated by the Board. I do agree.
Kindly go through the definition of clause 2(b) — ‘Board" means, 'in relation to any institute' means the Board of Governors referred to in sub-
section 1 of section 10. What is sub-section 1 of section 10? The Board shall consist of the following. So, as per the Minister's observation or version,
in his reply he has stated that the present Board can nominate.

SHRI PRAKASH JAVADEKAR: No, I haven't said this. The present Board is there but what will happen is, after the law is passed, and comes into
effect, immediately the composition of the Board will change, our representatives will come out; there will be new alumni and other representatives
coming in. That will be the first Board under the new law and that Board would create next Boards after four years.

HON. CHAIRPERSON: Shri Premachandran are you satisfied?



SHRI N.K. PREMACHANDRAN : With the explanation of the hon. Minister, I am not moving my amendments.
HON. CHAIRPERSON: The guestion is:
"That clause 10 stand part of the Bill."
The motion was adopted.
Clause 10 was added to the Bill.

Clauses 11 to 39 were added to the Bill.

The Schedule
Amendment made:
Page 18, in column (5), lines 7 and 8,-
for"Indian Institute of Management Kolkata"
substitute "Indian Institute of Management Calcutta”. (1)
(Shri Prakash Javadekar)
HON. CHAIRPERSON: The guestion is:
"That the Schedule, as amended, stand part of the Bill."
The motion was adopted.
The Schedule, as amended, was added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. CHAIRPERSON: The Minister may now move that the Bill, as amended, be passed.
SHRI PRAKASH JAVADEKAR: I beg to move:

"That the Bill, as amended, be passed."
HON. CHAIRPERSON: The guestion is:

"That the Bill, as amended, be passed. "

The motion was adopted.

SHRI ANANTHKUMAR: I compliment the Chair, especially Prof. Saugata Roy, for smoath passage of this Bill by adorning the Chair.

HON. CHAIRPERSON: Now, Government Business is over I thank the Members because they allowed Government Business to go into Private
Members' time but we had the duty to pass the Bill as a whole. We have done it.

Now, we shall take up the Private Members' Business.



